
NATIONAT COMPANY LAW TRIBUNAL
NEW DELHI BENCH

NEW DELHI

CORAM:

PRESENT: SH. R.VARDHARATAN
HON'BLE MEMBER (J)

c. P. NO,82(ND)2016
cA. NO.

SH. M.K. HANJURA
HON'BLE MEMBER (J)
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ors,
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Learned counsel for the parties are present' Learned counsel have stated that

the parties to the petition have settled the matter amicably. Learned counsel for the petitioner

has stated that in this settlement an amount of Rs 80 lacs had to be paid by the respondent no'

linfavourofthepetitioner,Learnedcounse|hasproceededtostatethatanamountofRs.60

lacs has already been paid and the remainder reckoned and calculated at Rs' 20 lacs is likely to

be paid in the month of November. Taking the above into consideration learned counsel for the

partieshavecravedtheindu|genceofthisTribuna|indirectingthatthematterbe|istedinthe

first week of December. The request of the learned counsel is acceded to and accordingly the

matter shall come up on 02 12.2016 for further proceedings'
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